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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 633/2024

IN THE MATTER OF:

NEWS ITEM TITLED “THE CURIOUS CASE OF DELHI'S
DISAPPEARING WATER BODIES” APPEARING IN THE HINDU DATED
25.04.2024

COUNTER-AFFIDAVIT OF BEHALF OF OPPOSITE PARTY NO. 15

I, Sandeep Kapoor, S/o Late S.K. Kapoor, aged about 59 years, presently
working as Chief Engineer (WB) on CDC in Delhi Jal Board, New Delhi, do
hereby solemnly affirm and declare as under:

1. That I am working as Chief Engineer on CDC in Delhi Jal Board and I am
well conversant with the facts of the case and competent to swear this
affidavit.

2. That vide order dated 14.02.2025, this Hon’ble Tribunal issued directions to
implead Respondent No. |5 as a party to the present proceedings. This
Hon’ble Tribunal further directed to disclose the area of each of the water
bodies with Geo Coordinates of each under the management and control of
Delhi Jal Board, as per the revenue records. The Hon’ble Tribunal also
directed to disclose the present status and area of the water bodies and efforts
made thereon to clear the encroachment, if any, existing thereon.

3. That in respect of water bodies in control of Delhi Jal Board, information has
already been submitted to the State Wetland Authority by DJB on
19.03.2020, wherein it was duly informed that, as per revenue land records,

water bodies were ecarlier existing at the land owned by DJB and these

.5% s were transferred for the construction of STPs (Sewage Treatment
< 35Pk@\s), SPS (Sewage Pumping Stations) and UGRs (Underground
E:E:E' ":;R oirs). It is further stated that no water body was in existence at the
5%*55 of transfer. DJB installations were constructed at these locations after
g %H' ansfer of land for these uses. The usage of said land parcels are purely
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. That as far as status of water bodies is concerned, no water body is owned by
DJB.

5. That in compliance with the directions of the Hon’ble Tribunal, the present

affidavit is submitted, which depicts the actual position of land in control of

DJB. The present affidavit is submitted for necessary compliance and

directions.

6. That it is my true and correct statement. ﬁ/ﬁ
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are true and correct to my knowledge, and nothing has been concealed
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VAKALATNAMA

Before the National Green Tribunal

In the matter of:

NEWS ITEM TITLED “THE CURIOUS CASE OF DELHI'S DISAPPEARING WATER

BODIES" APPEARING IN THE HINDU DATED 25.04.2024
‘ O'ﬂo N o ‘3}‘ hlq
With the prior approval of the Competent Authority of DJB, I, Yash Pal Gera, Deputy

Director (Law) there and on behalf of Delhi Jal Board in the above named case do hereby
appoint Mr. Prasoon Kumar, Adv. to be counsel in the above noted case and authorize
him/her/them, to act, appear and place on our behalf in this court or in other court in which

the case may be treated or he: i gy ? to file, sign and present
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back documents, to withdraw .= . imrs oo s, — , or submit to arbitrator at any

difference or disputes that may arise touching or in an manner relating to the said case, to

deposit, draw and recovery moneys and grant receipts thereof and to do all other acts and
things which may be necessary to be done for the progress and in the course of
proceedings and prosecution of the said case. To appoint and instruct any other legal
practitioners authorizing him to exercise the power and authorities hereby conferred upon
counsel whenever he may think fit to do so, and we, the undersigned do hereby agree to
ratify and confirm all acts done by the counsel or his substitute in the matter as of own
acts as if done by us to all the aforementioned intents and purposes and it is hereby

signed by me on this 21st day of May, 2025.

e AN
Signature of%ﬁ@n?@i&dvocate

Deputy Director (Law)
Delhi Jal Board
Varunalya Ph-II

Jhandewalan Karol Bagh
New Delhi-110005

Advocate's name Enroliment No. Contact No. Signature of Advocate
\/

Praneen Cuma, p|ausd o A8 10928048 i/



	Index
	Counter affidavit of behalf of respondent no. 15                  1-2
	Vakalatnama  -3

